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Re. Demand for Privilege notice regarding AIIMS
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SHRIJANARDHANAPOGJARY (Karnataka): Sir, it is a privilege issue. ...(Interruptions)...
e w7 vl gy, A ot e A ared ¥ L (=aum)...

MR. DEPUTY CHAIRMAN: See, it can be considered only if there is a pnvnlege notice.
...(dnterruptions)...
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MR. DEPUTY CHAIRMAN: If there is a privilege notice, then only it can be considered.
-..(Interruptions)...

KUMARINIRMALA DESHPANDE (Nominated): Sir, | would like to associate myself
and say that this is an insult to the Parliament of India. This should be taken seriously and
the guilty should be punished by the Parliament of India.

MR. DEPUTY CHAIRMAN: I hope the Government will take note of this.
...(Interruptions)...
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before these kinds of topics are brought into the House by other Members?

MR. DEPUTY CHAIRMAN: I will tell you. I will clarify it. That is why there are certain
procedures. If the hon. Members follow those procedures, the Government will respond. A
lot of time I have pleaded with the hon. Members that whatever important issues they want
to raise, they should raise it by way of Special Mentions, so that the Government is bound
to reply to that rather than raising it in Zero Hour. First of all, let me clarify that there is
nothing like Zero Hour in our Rules. The Zero Hour has no meaning. It is only for their
satisfaction that the hon. Members raise it during Zero Hour. Now, what is not in the Rules,
the Government is not bound to take note of. So, that is why. ...(Interruptions)...
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Rules. Again, somehow, a convention has built up for this and we are wasting a lot of time
on it. [ think all the hon. Merbers should sit and find out a procedure how these issues can
be raised by way of Special Mentions during the same time. You make the Special Mention
and it goes to the consideration of the Government. The Government will have to reply
within a limited time and you get the reply.
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oot s wea: Iganrefa S, | argue T T %, 1 just want my curiosity satisfied.
How i3 it that such important issues do not get mention? It does not have to be in the
House, but how is it that nobody from the Foreign Affairs Ministry has issued a statement,

even through media, to the people of this country that whatever has happened in Malaysia
is shameful. .. .(Interruptions)...

MR. DEPUTY CHAIRMAN: | can't say all that. Mr. Minister would iike io reply.
...(Interruptions)...

SHRI V. NARAYANASAMY (Puducherry): The Minister has issued a statement.
...(Interruptions)...

SHRIMATI JAYA BACHCHAN: Mr. Narayanasamy is the new Minister, 1 did not know
that! ...(Interruptions)... 1 feel sorry for the department! ...(Interruptions)...

SHR1V. NARAYANASAMY: The hon. Minister has made a statement in this regard and
1 am bringing it to the notice of the House and for your kind knowledge.

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, the Minister is on his legs.

SHRIMATI JAYA BACHCHAN: Sir, | congratulate Mr. Narayanasamy for assuming the
new post but then [ feel very sorry for the department!
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MR. DEPUTY CHAIRMAN: Dr. Maiteeyan.
SHRI D. RAJA (Tamil Nadu): Sir, please spare me one minute,
MR. DEPUTY CHAIRMAN: Let us not start a debate. ...({mterruptions)...

SHRI! D. RAJA: Sir, there is no difference on these matters and the entire House has
expressed concern. There should be no difficulty for the Government to take note of it.

MR. DEPUTY CHAIRMAN: But he has said that. . (Jarerruptions)... The Government
has responded to it. ...(Jnterruptions)...
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DR. V. MAITREYAN (Tamil Nadu}: Mr. Deputy Chairman Sir, thank vou very much for
giving me an opportunity to say a few words,

MR. DEPUTY CHAIRMAN: I have not admitted it. 1 have just allowed you.
...(Interruptions)... not on the subject. ...(Interruptions. .

DR. V. MAITREYAN: Sir, the brutal assassination of former Prime Minister, Shri Rajiv
Gandhi, is still fresh in our memory. He was killed 1n 1591 in Tamil Nadu during an election
campaign by an LTTE suicide squad. It was due to the persistent efforts made by our Party
leader and the former Chicf Minister of Tamil Nadu, Madam Jayalalitha, that the LTTE was
banned by the then Central Government led by late Shri P.V. Narasimha Rao. The ban is
periodically reviewed and is in vogue even today Whenever Madam takes over as the
Chief Minister of Tamil Nadu, the activities of terrorist organisations like LTTE, TNLA,
TNRP are all dealth with with an iron hand.

MR. DEPUTY CHAIRMAN: Now, you are going into details,

DR. V. MAITREYAN: But when we are not in power, the terrorist organisations have a
field day. There are detailed reports of the seizure of arms and ammunition like AK-56, guns
...(Interruptions)...

MR DEPUTY CHAIRMAN: You may give that under a separate notice under rules.
.(Interruptions)... If you have any report, you must give it under rules, .. .(Jnterruptions). ..

SHRI A. RAJA: Sir, it istotally irrelevant. .. .(Interruptions)...
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SHRI TIRUCHI S1VA (Tamil Nadu): Sir, all this is Unwarranted. He should talk only about
the issue concemed. ...(Interruptions)...

~ MR. DEPUTY CHAIRMAN: You must give it under the ruies. .. (Inferruptions)... If there
is a terrorist activity, you may give notice under the rules so that it could be discussed.
...(Interruptions)...

DR. V. MAITREYAN: Last week, an unfortunate and condemnable incident took place in
Erode. The Union Minister of State of Textiles, Mr. E.V.K.S. Elangovan, spoke in his
constituency...(Interruptions)...

MR. DEPUTY CHAIRMAN: You leave it. ...(Interruptions)... Mr. Maitreyan.
..{Interruptions)... Special Mentions. ...(Interruptions)...

DR. V.MAITREYAN: The Central Government. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You give a separate notice for this ...(Interruptions)...
Please...(Interruptions)... Shri Shantaram Laxman Naik ...(Interruptions)...

DR. V.MAITREYAN:*

MR. DEPUTY CHAIRMAN: Nothing will go on record...(Interruptions)... That is not
going on record ...(Interruptions)... That is not going on record...(Inferruptions)... Special
" Mentions, please...(Interruptions)...

SPECIAL MENTIONS

Need to Cancel Re-Tendering of Stalls given to Displaced Persons by the
Konkan Railway Corporation

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, the House may be aware. that the
Government constituted Konkan Railway Corporation for the purpose of starting a railway
route along the Konkan Coast going up to Goa and Mangalore. In this connection, vast
tracks of land were acquired by the Government. There was also an agitation in Goa on
grounds that ecology of the State would be affected on account of coastline alignment
worked out by the Corporation.

There were also fears that Goa would be used as a corridor for the passing trains, and
that, the needs of Goa would not be addressed, separately.

When the land was acquired, many had to surrender the agricultural activities that they
were doing on the land. Some of the land losers were given jobs in the Corporation while
some others were given stalls/telephone booths to be run by them at various stations.

Those who accepted the jobs are in the services of the Corporation, but those to whom
the stalls were allotted, in their cases, the Corporation has re-tendered the stails, which
means despite the commitments given by the Corporation to the land losers the Corporation
proposes to snatch away the stalls which the land losers, to whom they were allotted, are
entitled to run upon payment of reasonable licence fee.

In these circumstances, if the Railway Ministry, which is funding the Corporation, does
not intervene and takes steps to cancel the tenders issued with respect to the stalls allotted
to the land losers, it would amount to ‘a great hardship to these persons by a statutory
Corporation. Thank you.
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